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BANK ACCOUNTS
1-Apr-2021 to 31-Mar-2022
Bank Name Alc No- Balance
Axis Bank Sfa 916010027967767 9,831.50
HOFC Bank S/a 2351930006907 3,18,335.28
PNE Adc 9342413000131 32,941.66
SBl Sfa 20020202824 2,45,612.20
5Bl Vidhan Sabha Alc 306355408733 19,10,698.50
Grand Total 25,17 421.14
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EQUITY SHARES
1-Apr-2021 to 31-Mar-2022

Power Grid Corporation 6664 EQ share 5,40,583.68
Reliance Industriers Ltd506 EQ share 1,89,901.80
ReliancePower Ltd 76EQ Share 8,903,40
Tata Steel 103EQ share 48,590,125
Grand Total 7.87,979.13
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Krishl bhumi ki awasthiti sarvekshan sankhya, Kshetraphal svarjit sampatti-
sSvayam:-

Patna jila anchal punpun mein-

Khata no- 55, kheshra no- 1497, 1498 Rakwa- 4 katatha 6 dhur
kraymulya- 3,36,000.00

Kray ki tarikh-16.01.2013

Jila patna anchal- punpun

Thana no- 73, Khata no-53, Kheshra no- 1504 Rakwa-12 katatha 9 dhur
kraymulya- 1,17,000.00

Kray ki tarikh-15.06.2011

lila patna anchal- punpun

Thana no- 73, Khata no-50, Kheshra no- 1498 Rakwa-7} D
kraymulya- 1,84,000.00

Kray ki tarikh-17.10.2012

Jila patna anchal- punpun

Thana no- 73, Khata no-35, Kheshra no- 1496 Rakwa-23 D
kraymulya- 7,11,000.00

Kray ki tarikh-19.09.2016

Jila patna anchal- Sampatchak

Thana no- 1265, Khata no-91, Kheshra no- 1830 Rakwa-3% D
kraymulya- 1,10,000.00

Kray ki tarikh-04.04.2011

Jila patna anchal- S5ampatchak

Thana no- 126, Khata no-91, Kheshra no- 1830 Rakwa-43D
kraymulya- 2,48,000.00

Kray ki tarikh-05.10.2010

Jila patna anchal- Sampatchak

Thana no- 126, khata no-91, Kheshra no- 1830 Rakwa-12 Dhur
kraymulya- 69,000.00

Kray ki tarikh-26.11.2011

Jila patna anchal- Sampatchak

Thana no- 126, khata no-177, Kheshra no- 1850 Rakwa-6 Katatha
kraymulya- 3,10,000.00

Kray ki tarlkh-16.11.2009

Jila patna anchal- Sampatchak

Thana no- 72, Khata no-50, Kheshra no- 154 Rakwa-5.25D
kraymulya- 3,75,000.00

Kray ki tarlkh-19.11.2014
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Jila patna anchal- Sampatchak

Thana no- 72, Khata no-10, Kheshra no- 294 Rakwa-7 Katatha
kraymulya- 5,36,000.00

Kray ki tarikh-19.11.2014

lila patna anchal- Sampatchak

Thana no- 73, Khata no-120, Kheshra no-04 Rakwa-64 D
kraymulya- 3,75,000.00 .

Kray ki tarikh-19.11,2014
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